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TEHET | (ACRES)

1 181 0.0300 T qT&e 3
2 180 0.0700 T OST&e @Te
3 101 0.1450 T ToT&e °Te
4 103 0.3250 Y wET
5 108 0.0100 Ty 7T
6 101 0.0200 T qSTE3T @1 HhTH
7 89 0.0100 Tt g
8 101 0.0800 I ATH3 @1 qFTH
9 129 0.2700 Tt 7T
10 89 0.3100 Tt v
11 129 0.0300 LA T
12 181 0.0600 T ASTE3T 39 TTEd
13 106 0.0900 Tt v
14 - 0.0200 Tt g
15 221 0.2600 Tt v
16 | FEHT (AT 7.-106) 61 0.0100 oy T
17 1 98 0.1400 Tt v
18 98 0.0200 Tt g
19 61 0.1250 Tt g
20 28 0.1600 Tt v
21 69 0.0350 T A& AT
22 28 0.1900 Tt v
23 - 0.0100 Tt
24 28 0.6800 Tt weEE/ET
25 69 0.0100 T wore/ad
26 69 0.0050 T qorean/ad
27 28 0.0600 Yt =
28 204 0.0100 EOLIRCK)
29 - 0.0200 EOIRCE]
30 204 0.0250 LRI
31 1 0.0200 LRI
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32 254 0.0400 O IRCE]

33 205 0.0600 EOLIRCE)

34 204 0.0200 O IRCE]

35 55 0.1000 O IRCE]

36 205 0.3500 EOLIRCE)

37 1 0.0500 O IRCE]

38 69 0.1750 T ore/ad
39 56 0.1250 O IRCE]

40 222 0.3450 Tt =

41 224 0.1000 EOL IR

42 - 0.0600 Tt T

43 242 0.0900 T =

44 224 0.0300 EO LIRS

45 222 0.2850 Tt =

46 85 0.0900 EO LIRS

47 88 0.1000 EOLIRCK)

48 225 0.0800 Tt =

49 225 0.0650 EOLIRC)

50 213 0.1500 EO LI

51 81 0.0900 EOLIRC)

52 105 0.0650 EO LI

53 88 0.0700 EO LI

54 93 0.1700 EOLIRC)

55 193 0.2950 T =

56 188 0.1050 EOLIRCK)

57 27 0.0950 T =

58 9 0.3650 EOLIRCK)

59 45 0.3150 EOLIRCK)

60 155 0.0300 T aore/ad
61 45 0.3000 EOLIRCK)

62 155 0.0450 T woTee oy &q
63 228 0.2500 EOLIRC)

64 286 0.0800 T wore/ad
65 255 0.2900 Yt =

66 337 0.9850 LR E R IRk
67 316 0.1600 Yt =

68 337 0.0500 T goTee 9Ty °@q
69 338 0.0350 T woT&e oy &q
70 330 0.3150 EOLIRCK)

71 337 0.0650 T A& &1 od
72 330 0.0400 Yt =

¥ TS § | 9.7500
ESEIEDI
%. . | GfhersTH | WIS/ o . SATAATATI AT R EICS
TEHST | (ACRES)
1 | =g T 69 0.0300 - HASTHT
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| 69

1.1050

- A& AT

FA THe H

1.1350

[#T. &. DCE/Con/BRKA/Telo — Chandrapur/Ratari& Kurumbal]
AT ITE, {&T Y= sreamr/Aamr

MINISTRY OF RAILWAYS
(East Central Railway)
NOTIFICATION
Patna, the 1st July, 2025

S.0. 3016(E).—In exercise of the powers conferred by clause (4) of Section 20A of the Railways Act, 1989

(24 of 1989) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for public
purpose, the land, the brief description of which has given in the Schedule annexed hereto, is required for
implementation of Special Railway Projects, of “Telo- Chandrapura 3™ Line- for Down Trains Project”. The project,
under jurisdiction of East Central RailwayRail project, in the District of Bokaro in the state of Jharkhand, hereby
declares its intention to acquire such land;

Any person Interested in the said land may, within thirty days from the date of publication of this notification

in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose under sub-
section (1) of Section 20D of the said Act;

TABLE
District | : Bokaro
Area to be
Mauza Name/
S. No. Circle Name Plot No. Acquired Affected plot
Thana No.
(Acre)
1 181 0.0300 Non cultivated common
2 180 0.0700 Non-cultivated special
3 101 0.1450 Non-cultivated special
4 103 0.3250 RayatiHouse
5 108 0.0100 RayatiHouse
6 101 0.0200 Non-cultivated specialRayatiHouse
7 89 0.0100 RayatiHouse
8 101 0.0800 Non-cultivated special House
9 129 0.2700 RayatiHouse
10 89 0.3100 RayatiHouse
Kurumbha .
11 129 0.0300 RayatiHouse
Chandrapura (Thana No.- -

12 106) 181 0.0600 Non cultivated common Road
13 106 0.0900 RayatiHouse
14 - 0.0200 RayatiHouse
15 221 0.2600 RayatiHouse
16 61 0.0100 RayatiHouse
17 98 0.1400 RayatiHouse
18 98 0.0200 RayatiHouse
19 61 0.1250 RayatiHouse
20 28 0.1600 RayatiHouse
21 69 0.0350 Non-cultivated Road
22 28 0.1900 RayatiHouse
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- 0.0100 Rayati
28 0.6800 RayatiHouse/Land
69 0.0100 Non-cultivated Land
69 0.0050 Non-cultivated Land
28 0.0600 Rayatiland
204 0.0100 RayatiLand
- 0.0200 Rayatiland
204 0.0250 RayatiLand
1 0.0200 Rayatiland
254 0.0400 RayatiLand
205 0.0600 RayatiLand
204 0.0200 RayatiLand
55 0.1000 RayatiLand
205 0.3500 RayatilLand
1 0.0500 RayatiLand
69 0.1750 Non-cultivated Land
56 0.1250 RayatilLand
222 0.3450 RayatiLand
224 0.1000 RayatiLand
- 0.0600 RayatiLand
242 0.0900 RayatiLand
224 0.0300 RayatiLand
222 0.2850 RayatiLand
85 0.0900 RayatiLand
88 0.1000 RayatiLand
225 0.0800 RayatiLand
225 0.0650 RayatiLand
213 0.1500 RayatiLand
81 0.0900 Rayatiland
105 0.0650 RayatiLand
88 0.0700 RayatiLand
93 0.1700 RayatiLand
193 0.2950 RayatiLand
188 0.1050 RayatiLand
27 0.0950 RayatilLand
9 0.3650 RayatiLand
45 0.3150 RayatilLand
155 0.0300 Non-cultivated Land
45 0.3000 RayatilLand
155 0.0450 Non cultivated Special Land
228 0.2500 RayatiLand
286 0.0800 Non-cultivated Land
255 0.2900 RayatiLand
337 0.9850 Non cultivated Special Land
316 0.1600 RayatiLand
337 0.0500 Non-cultivated special Land
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69 338 0.0350 Non cultivated common Land
70 330 0.3150 RayatiLand
71 337 0.0650 Non-cultivated special Land
72 330 0.0400 RayatiLand
Total in Acre 9.7500
Area to be
Mauza Name/
S. No. Circle Name Plot No. Acquired Affected plot
Thana No.
(Acre)
) 69 0.0300 Non-cultivated
Chandrapura Ratari -
2 69 1.1050 Non-cultivated House
Total in Acre 1.1350

[F. No. DCE/Con/BRKA/Telo — Chandrapur/Ratari& Kurumba]

RAMASHRAY PANDEY, Chief Admin. Officer/Con.
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